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IN THE CENTRAL ADAINISTRATIVE RRIBUNAL
PRINCIPAL BENCH NEW DELMI,

DeAe No's' 178371990

New Delhi, dated the 23th Alg.,1994

v

CORAM

Sbn'ble Shri S.R. Adige, Member (),

Hon'ble Smt.lakshmi Swaminatha, Member (Judicial)

.S Ko Shamma
R/o P18, Pandav Nagar,
Patpar Gan;, Delhi=92
T ﬁppl‘l cant

{8y Advocate Shri‘ehok Aggarwsl )
" V/fs

1. Delbhi Administration,
through Chisf Secretary SnAlipUL Road,
Delhi~b4

2, Guru Tegh Bahadur Hospital,

through Medical Superintendent,
Shahdrah,Delhi.

' ess Respondents
(By Advocate Mrs,Agnish Ahlawat)

JUDGMENT{DRAL)

\

(Hon'ble Shri 5.R.Adige, Member {A})

Shri Ashok r’lggarwal, learned counsel r“or the
applicant appeared and states that permasz,on be granted to
withdrau the 0,A, as it has become infructuous, Prayer is

allowed, Application is dismissed es having bacome infructucus,

( akshmi Swaminathan}—"
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Member{d) Member (A)




